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Applicant (6) / _) 

RespondaL(s) 

A.octe for the Appcant: 	
R 

tAclvocat.e for the aespondant: 

Notes of Registry 	 I - Oate 	 Crdr of the Tribunal 

APPLICATION PJ. 	 2- Cf-Z I 

29 4 3,01 	Heard fr. 0.R.Goqoi, learned counsel for the 

applicant and also Mr.S,Sarrna, learned counsel 

• 	 for the Cavater( respondenta). 
• I 	 I 	- 	 Ieue notice as to why the applIcation shall 

this nnlica lon 1S In fOtm 
not be admitted, 

but t)O 1 	• 

Pitk 	' 	 vde 	 A'so issue notices as to why the interim as 

	

2 :.1 ••  F. 	 prayed for shall not be granted suspending the 

'or 	 dpOSfl.i vide, 	 order no. F. 10-42001/KVSfGR)/5138.42 dated 

	

•2-..• 	 20.8, 2001 so far transferring the applicnt Sri 

1 	1 	 DaWav Chabua to TengavalJ.ey. Returnable by 2 week 

Mr. S.Sarma, le.rned cousel, accepts noti.c 

on behalf of thv respondents. 
+ 

he op*ration of the aforesaid order shall 
IL 	

1 remain suspended till the returnable day. 

/Y0iici2 	pD/ot/xS 	g"') List on 19/9/01 for admission. 

Ap- 

wo 

mb 

Three weeks time is allowed to 
( 	 the 	responoents 	for 	filing 	of 

1 wirtterj statement. List the matter 
on •l710.20oi for written stateffient 
and further orders. I 

Vice-Chairman 

Vicehairman 

trd 



0.A. 345/2001 

17.10.01 	None present for the applicant. 
List on 21.11.01 for amisston. 

• 	
. 	 c 

LuL 
Membe 

2i//ø7 

6Lv4 0eJi k i- 

21.11.2001 	Two 	weeks time 	aflowed 	to the 

respondents to file.; written state m ent. List for 

orderson 7.12.01; Theinterm order dated 29.8.2001 

shalL continue. 

,I.  

Vice-Chairnian 'a 

' 	 nk rn 

'v 	 .71201,. 	Heard Mr.P.Bbwmik, 1rñd bpusel 

f'r the applicant and also Fir,5.Sarma, lear-

ned counsel for the respondents. V  

IThe respondents are yet to fjj 

wrjttn gtat.emet. Two weeks time is aljojed 

to the respondents to rile Lrltterl Statement 

• 	

V 	List on 21.12.31 

IfltV erifll order dated 29.8,31 shall continue 

V 	 . 

V 	 Member (3) 	 Member () 
mb 	

V 	
V 

21 12O1 V V 	
eard.Mr.p.Bhojk, .1,earneqv  

V 	 . 	 V 	
V V V 	

• for the applicant and also Mr. S.Sarma, V 

IèVrned counsel for the respondents. 
/ 1 i iôi 	 I  

	

.. 

. . . 	No written statement has been filed. 
V ........... V I. 	 Lit on 23.1.2002 for final hearing. 

• V 

	

	Respondents may file written State- 
ment within three weeks from today. 
Meanwhile, interim order dated 29.8.2001 

A1/ 	 0 	shall continue,. V  
ôi -/ 	 V 	 V V 

Member 
mb I 	 9j 	 r. Pv. ir 
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TRIBUNAL   
GUWAHATI BENCH 

.4 
Original Appi átio No. 344 of 2001 and O.A.NO.345 of 2001. 

of Order:Th3 the 	Day of 	January, 2002, 

HON ,  BLE. KR* Ko K o SkMA,MINIST&rrIV MMBa, 

1. ..1ü'j Putul Chetja (o.A.LqO.4 Of 
Sbn of Late Girindra Nath Chetia 
Socially Useful Productive Teacher, Kendriya Vidyalaya, Air Force Station, Chabua, 
District Dibrugarh, Assarn. 	.... Applicant0 

• 	. 	Shri Durgeshwar Das, 	(E..No.345 of 2001) 
Son of Late Hiteawar Das, 
Drawing Teacher, Kendriya Vidyalaya Air Force Station, Chabua, 
District Dibrugarh, 

By Advocate Mr.P,R,Goso.j, Mr.P.ahoj.ck . 
-vs- 

1. Union of India 
Represented by the Secretary 
Ministry of Human Resources Department 
New Delhi,. 

2 0  The Commissioner, 
Kendriya Vidyalaya Sangathan, 
Sahid Jeet Singh Marg, 
New Delhi, 

39 ShrjD,I(.sajnj 	. 
Assistant Commissioner, 
Kendrjya Vidyalaya Sangathan, 
Regional Office, Ma].jgaon Charali, 

Principal 
Kendriya Vidyalaya, Airforce Station, 
Chabua, 
Dist.Dibrugarh, Assam 
Pin-786 182, 
Shri P.N.singh 
Trained Graduate Teacher(Mathatjcs) 
Kendriya Vidyalaya, 
Air Force Station. 
P.oAjr Field, Chabua, 
District Dibrugarh, Assarn, ... 	Respondents. 

By Advocate Mr.5,Sa5, 

\ 

K. K. 	MAMMB4R (ADMN) 

Both thdse 	are taken up tother 

as the issue involved iñ the two app1jcanj 

The 	eapQUcants 
ha'ie challenged the order No.10...412001, 

'-,_ COfltd/... 
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/KV5.(GR)/15133...42 dated 20th August 2001(Arinexure V) to 

the O.A.By the impugned order the applibnt in 0.A.io, 

344 Of 2001 has been transferred from CIbua. to Pasighat 

and the applicant in 4No.345 of 2001 from Chabua to 

Tengavafley. 1he transfer order habeeri: . chajlenged on the 

ground of malaf.ide and as violative of Article 14 and 16(4) 

of the Constitution of India. 

2. 	The applicants before the impugned order of transfer 

were working as teachers in Kendriya Vidyalaya , Chabua. 

2efore the impugned transfer order certain indident took 
in 

place which appears to have resultedLthe transfer of the 

applicants. On 19.3.2001 the Principal, Kendri.ya Vidyalaya 

Chabua issued memorandum to both the applicants, based on 

written complaint of Shrj P•N.Sjngh, T.G.T(Matp), that 

tte Shri •Chetia applicant had allegedly threatened  p.N. 

Singh while he was conducting the examination in hail 

(Room No.3). The applicant No.). Shrj. Putu]. Chetia entered 

the examination hall and when the respondent No.5 objected 

to entry Shri Chetia suddenly threaté"ed him to kidnap and 

kill"him. Shri D.L)as applicant in 00'A.NQ,345 of 2001 physi-

cally assulted respondent No.5. The Principal asked the app-

licants to explain their donduct. The applicants replied by 

a letter dated 21,3.2001 Shri Putul. Chetia replied that he 

had entered the room No.3 on reliever duty with dze periniss.. 

ion &6m.invigi1jator Mr.I,D.Ram  PGT English and he had iot 

threatened to kidnap Respondent No.5. The applicant in 0.A 

No.345 of 2001 replied that he had not threatened por did 

he give any kick on the head of LIr.P.N.singh. By letter dated 

19.4.200).(Annexure III to the applicaticn) the applicants 

were directed to remain present in the Vidyaiaya on 21st April 

2001 before the Enquiry Officer in connection with the Preli-

minary enquiry. The Principal, Kendriya Vidyaiaya Narangihejd 

the inquiry on 21st April 2001. Before the Enquiry Officer 
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-3-,  

od 
theappljcant,, 

against then. It was stated that when 
entered the room No.3 of the examination cefltre 

with due permission from ir1vigflat Mr,I.D,m to 
asic 

help to conduct the examinatjon 	suddenly the 

other invigilator, the Respondent No.5 Mr.P.N.sjngh shouted 

an5 asked himg°et out of the room 0  The transfer order dated 
20L8.2001 

was the result of indjdentoccured on 17.3,2001 
and as such the transfer 

order was issued in a nflalaflde manner 

on the basis of some concocted stories made out by the 

Re pond4nt No.5 in order to facilitate 	transfer 
to his 

native state of Bihar. The Resj,ondent No.5 prevailed 
upon the Respondent 1

4o.3 to issue the; implgned order. It is 

stated that the appjjnts have Comp1ted the teflure in 

they are entitled to theirchoice Postifla whIch 
has been ignored. 

shz'i P.R.GQOj, the learned counsel appearing for 

applicants reiterated the p1eaaing made in the applj.ca... 
• lie 

referred to the letter dated 18.4.2001 of Principal, 

riya Vidyaiaya Chabua to the Assistant Commissioner, 

hati and submitted that the Princjpa, had reported 

that 4r.P.N.singh Respondent No.5 had made hue and cry 

to disturb the peace of the place. The learned counsel referred 

to the fact that the Responnt No.5 had left the Station 

wit+t prior information flgitjg his duiy and wIthout 

sanction oEproper leave. The Principal had also stated 
in the 

letter da
I  
ted 	 4oCA i8;4Ql thre.ja0 raSO 

cure;It 
was argued that the applicant's explanation was not taken 

note of by the Enquiry Officer. He had also made aiJegajona 

against the Respondent No.5. The learned counsel for the 
	- 

applicants referred to the Suprene Court Judmeflt(j9g7)1 532, 

Njanjaj liussajn Mehadi, Vs. State of MaaraShra and Othea 

Oófltd/ 
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The respondent have filed their ,ritten statnent. It is 
N . 

• stat therein that the transfer has been made as per 

Clause 3 of transfer guidelines which wreproduced below:- 

"In terms of their all India Transfer liability 
all the employees of the 1(VS are liable to be 

I transferred at any time depndjng upon the 
administrative exigenojes/grQ5, Orgai.jstjoaj 
reasons or on request as provided In these 
guide1jne, The dominant consideration in effec.-
ting transfers will be administrative exigencies/ 
grounds and organjsatjoaj reasons including the 
need to maintain continuity, uninterrupted adaçle.-
mic schedule and quality of teaching and to that 
extenL theindivjduaj interest/request shall be 
subservient. These are mere guideline8 to facili-
tate the realization of objectives as spelt out 
earlier. Transfers cannot be claimed as of right 
by those making requests nor to these guidelines 
Intend to confer any such right.' 

40 	Mr.S.Sarma learned counsel for the 

that para 3 of the transfer guidelines authorised transfer 

on administrative ground, The rule of choice posting is appli-
áableto Outsiders who had completed thejr tenure in the N.E. 

o 

.egion. Asl per Rule the applicant4 are not entitled to the.r 

choice posting. Mr.Sharma referred to the para 5 of the written 

statmnent and stated that Shri Chetla the applicant had not 

been given any relieving duty in RoorzI No.3 on 17.3.2001 and 

when he entered the room the invigilato Shri P.N.Singh 

Objected to his entry. The applicant Shri D.Das. in O.A.wo. 

345 of 2 001 Drawing Teacher had beaten the Respondent No.5 

The Enquiry officer conducted the preliminary enquiry and 

submitted the report on 23.4.2001, The Enquiry officer had 

suggested the transfer of the appl icant from Chabua, The 

Respofldts.were within their right to tranfer the applicat 

in PUblic,interest on administrative ground. The matter was 

djscL,ssed at various levels and finally the concerned authority 

without going for any major punisent decided to place then 
in another school for their improvement. The enqufry was 

contd/- 
h A 

xj- 
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was not held behind the back of the applicants, the applicants 

erejven OPportunity Of being heazd. Lastly, Mr.S.Sarma 
learned Counsel for the respondteferred to the Supreme 

• Court Judgment Prabodh. Sagar, s. ujab State Elect ircity SCc 
• Board and others (2000) L)630. In the 8UIfljgjog it was 8tated 
that there was no majafide in the transfer order. 

± have heard the 1eare counsels for the parties 

at legth and have also perused the docwnents. filed with 
the applications. Hr.Sharrna the 

learned counsel for the res- 
pondent8 also produced the report of the Enquiry Officer dated 
23rd April 2001. The main objection of the applicats against 
the impugned transfer order is on the ground of.malafjde. 
on 17.3.2001, when the examination was being conducted, 

Shri P.Chetja One of the applicants entered the examjratjon 

room No.3. The invlgilator present in the room Shri P.N. Singh 
objcted to his entry, it is admittedthat 

Shri PaN.sing 

asked the applicant to get out. The applicant was 
offended 

and the subsequent p beating incident took place. Shri. P.N. 
.Singh '.Responde No.5 alleged that he was beaten by D.Das áppl-
icarit in O'A.NO,345 of 2001. Shri. 

k.dhet1i on the other had 
alleged Shrj P.N.sjngh of using filthy language. The matter 
was invest'igated by an Independent party viz Principal, 
Kendriya Vidyalaya, Narangj. The the Enquiry Officer took 

aeposition of two applicants. The Enqujiy Officer 
also took 

deposItion 9.f 94 of the two witnesses Shri. M.Paswan and 
•Shri.A.g.SinJa 

who were present when respondent No.5 was beaten 
on his head 

by one of the applicants Shri D.Das. The Enquiry 

Officer also fod that the appljcat. Shri P.Chetja was on 
reliever duty of room No.1 and 2 while the incident toàk 
place. In room No.3. Thus from the report of the Enquiry 
Officer it is evident that the entryrof the applicant 

contd/ 
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Shri P.Chetia in room No03 was unauthorised. Shri P.hetja 

applicant in 0.A. N0.344 'of 200q has stated in his letter 

dated 17.3.2001 to the Principal, Keridriya Vidyalaya, Chabua 

that he entered room No03 with due permission to invigilator 

Mr. I.D. Ram ?GT(  Eng). The Enquiry Officer has stated that 

:whenShrj P.Chetja entered into the Room No.3 during the 
M. 

time of examination, he had not taken any permission. while 

entering into the room The Enquiry Officer also stated that 

the Respondent No.5 was new to the school and he might not 

have been femiliar with all the staff meners and he might 

not have recognised Mr.P.Chetja. The findings of the Enquiry 

Officer against the applicants is reproduced below:- 

"(iii) It sens the situation is blown beyond 
its proportion by Mr.P.Chetja, and prov oked 
Mr.D.A)as, Drawing teacher to beat Mr.P.N.Singh 
on his head brutally. 

iv) It is also felt that Mr.P.N.singh did not 
• 	 receive sympathy from the Principal which made 

him aloof and frightened to continue his stay 
at K.V. Chabua0 

gcetion . 

Mr.PChetja, SUPW teacher and Mr.D.as , 
Dr.Teacher have completed their long tenure 
at K.V. chabua and. developed strong hold 
in the area being local standing. This kind 

' 	of situation may be defused by shifting both 
the teachers in the best interest of the 
vidyalaya. 

Immediate transfer of ithe 4boVe,two tachei l 
may control the entire situation and res-
tore normalcy in 'the Vidyalaya." .. 

Having gone through in detaile the facts, and  the findings of th 

Enquiry Officer I am of the opinion that the applicants have 

not conducted theiselved with dignity which was expected 

from then. The applicants were iholding responsible position 

of teacher. Their conduct is observed by hundreds of children 

in the school, During. the working hours in the school, the 

applicants have physically assulted one of the colleague. 

ft. 
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it can be inferred that the impigned order of transfer 

has been made on account of conduct of the applicant 	The 

transfer of teachers who have not conducted thernselved 

properly, on administrative ground cannot be tEeated as mala- 

fide , \hether any order is ma].afide or not depends on the 

factsof the case. Thefacts have beén.verified by anindepen- 

dent authority, who was not connected with the school 

1' where the applicants were working. The finding of the enquiry 

has shown that one of the applicants entered and disturbed 

the conducting of examination. There is no malice.or illega- 

1ty in the consequential transfer of the applicants 

illegality is inferred in the imp.igned order dated 20.8.2001 

and it calls for no interference 

U 
The applicationtare dismissed. There shall 

however, be no order as to costs. 

The interim orders dated 29.8.2001 are vacated. 
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IN THE CNZRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BRANCH 

1 	 O.A. No,2coF 2001 

Shri Durgeswar Das 	. 	Applicant. 

- Versus - 

Union of India & Ors. . . .. Respondents. 

I N D E X 

Sl.No. Descr±ptionof documents reliedonPageN. 

i. original Application 1 	to 	/' 

2. Annexure  

3. Annexure - II 

4. Arinexure - III 

5. Annexure - IV 
6. Annexure - V go 

7. Annexure - VI 

Filed by 

PtLk& 444-cv-I - 

Pallahh Bhowrnick. 

i&4i a/a4 
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IN THE CENTRAL ADMINISTRAT'IVE TRIBUNAL GTJWAHATI 
' 

BENCH AT GUWAHATI. 

(An application under Section 19 of the 

Administrative Tribunal Act, 1985) 

	

ORIGINAL APPLICATION NO. 	cOF 2001 

1. Shri Durgeshwar Das 

Son of Late Hiteswar Das, 

Drawing Teacher, 

Kendriya VIdyalaya, 

Air Force Station, Chabua, 

District Dibrugarh, Assam. 

Applicant. 

- Versus - 

Union of India 

Represented by the Secretary' 

Ministry of Human Resources 

New Delhi. 

The Commissioner, 

JKendriya Vidyalaya Sanqathan, 

Sahid Jeet Singh Marg, 

New Delhi, 

Shir D.K. Saini 

Assistant Commissioner, 

Kendriya VIdyalaya Sangathan., 

Regional Office, Maligaon Charali, 

Guwahati-12. 
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Principal 

Kendriya Vidyalaya, Air Force 

Station, Chahua, 

Dist. Dibrugarh, Assam. 

Pin - 786182. 

Shir P.N. Singh 

Trained Graduate Teacher 

(Mathematics) 

Kendriya Vidyalaya, 

Air Force Station, 

/ 

P.O. Air Field, Chabua, 

District Dibrguarh, Assam. 

Respondents. 

1. Particulars of the order against, which 

application is made 

Iiugned common transfer order No. 	10- 

4/2001/KVS (GR)/15138-42 dated 20.8.2001 issued by 

Shir D.K. Saini, Assistant Commissioner, Kendriya 

H Vidyalaya Sangathan whereby the applicant had, been 

• sought to be transferred from Kendriya Vidyalaya, 

Chabua to Kendriya Vidyalaya, Tengavalley in a 
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3 

malafide manner at the behest of Shri P.M. Singh, 

Trained Graduate Teacher [Mathematics] ihereinafter 

refered to as TI(3.T [Maths]) 

2. Jurisdiction of the Tribunal 

The applicant declares that the subject 

matter of the order against which he wants 

redressal is within the jurisidictiori of this 

tribunal. 

3 	Limitation 

The applicant further declares that the 

application is iithiv the limitation period 

prescribed under Section 21 of the 

Administration Tribunals Act of 1985.. 

4. Facts of the Case 

0. That the applicant who belongs to S.C. 

Conimunity is a diploma holder in Fine Arts and is 

presently serving as Drawing Teacher in the 

Kendriya Vidyalaya, Chabua. The petitioner was 

appointed to the said post on 14.7.95. He is 

serving at the said post with honesty and sincerity 

and there is no blemish of any kind in his service 

career till date. 

o90 	 S 
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That the applicant states that he was 

shocked and surprised to receive memorandum date& 

19.3.2001 issued vide Reference Nc.F PF(DD)/ 

KVCHB/2000-2001/810 dated 19.3.2001 whereby the 

Principal Kendriya Vidyalaya, Air Force Station 

Chabua was pleased to inform the applicant that as 

• per written complain received from Shri P.N. Singh 

T.G.T.(Maths), the appliant has allegedly given 

Mr. Singh akick(boxed b closed hand) on his head 

in the staff room on 19.3.2001 while being 

accompanied by Shr Puto.l Chetia, SUPW Teacher. 

The applicant was therefore requested to explain 

the reason of his misconduct in writing within 

three days from the date of receipt of the 

memorandum dated 19.3. 2001. 

A copy of the aforesaid memorandum 

dated 19.3.2001 is annexed and marked 

as Annexure-I. 

that the applicant states that on receipt 

of the:  aforesaid memorandum dated 19.3.2001 he 

submitted his explanation on 21.3.2001 wherein he 

stated that on 19.3.2001 the applicant was assigned 

examination rel±.ving duty on Room No.4 in place of 

Mr. G.N. Khan P.G.T. (Maths) as such the applicant 

engaged himself in that room until eaminations 

were over and he had not accompanied Shri Putul 

Coe 	 .0 
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Chetia, SIU.P.W. teacher anywhere on 17.3.2001. 

That apart he did not give any kick on the head of 

• Shri P.N. Singh, as he was busy with examination 

• duty in Room No.4. The applicant also stated in his 

application dated 21.3.2001 that in his six(6) 

years of $evice in the Vidyalaya he has neither 

committed any mis conduct nor he has misbehaved with 

anybody. The complain lodged by Shri. P.N.Singh 

• 	againt him is totally false, 	baseless and 

fabricated. 

A copy of the explanation dated 

21.3.2001 is annexed herewith and 

marked as AnnexureII. 

iv) 	That the applicant states that on 19.4.2001 

he was served wit.h a copy of an office order issued 

under reference No. F13/KVCHB/2001-2002/32 by the 

respondent No.4 whereby the applicant was directd 

to remain present in the Vidyalaya on 21E4.2001 

before the Enquiry Officer in connection with the 
C 

Preleminary Enquiry on the basis of the complain 

received. 

A copy of the Office order dated 

19.4.2001 is annexed herewith and 

marked as Annexure-Ill. 
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That the applicant accordingly appeared 

before the Enquiry Officer on 21.4.2001 and deposed 

before him, In his deposition the applicant denied 

the allegations levelled against him and stated 

that the same is false because on 17.3.2001 he was 

busy with his examination duties on Room No.4 to 

which he was assigned1 The applicant also stated in 

his deposition that there was a reasonable 

apprehension in his mind that the complaint lodgeA 

•  by the respondent No.5 was his owncreation because 

he had been transferred from his native state of 

Bihar only a few days back and somehow wanted to 

create a situation at Chabua, whereby he would be 

successful in creating an impression before the 

authorities that he was not safe at Chabua so that 

he would be sent back to his home state. 

A copy of the deposition of the 

petitioner before the Enquiry Officer 

is annexed herewith and marked as 

TI 7 

• That the applicant states that thereafter 

he was shOcked and surprised to receive transfer 

order No. F : 10-4/ 2001/ KVS(GR)/ 15138-42 dated 

208.2001 which he received on 24.8.2001 whereby he 

has been sought to be transferred from Kendriya 

V±dyalaya, 	Chabua 	to 	Kendr±ya 	Vidyalaya, 

Tengavalley allegedly in pithlic interests 

'J 	
affw 
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A copy of the aforesaid transfer order 

dated 20.8.2001 is annexed hereto and 

marked as Annexure-V. 

vii) 	That the applicant states that on receipt 

of the transfer order dated 20.8.2001 on 24.8.2001, 

he inunediately sent a representation to respondent 

No.3 and prayed for cancellation of the same as the 

said transfer order has been issued in a malafide 

manner on the basis of some concocted stories 

created by the respondent No.5 in order to 

facilitate his own transfer to his native state of.  

Bihar. / 

A copy of the aforesaid 

representation hereto and marked as 

	

,- n 	r _X TT 

• viii) 	That the 	applicant 	states 	that 	the 

aforesaid transfer order dated 20.8.2001 has been 

engineered by the respondent No.5 who had prevailed 

upon the respondent No.3 to issue. the same, thereby 

creating an impression before the authorities that 

it is not safe for the respondent No.5 to serve at 

Chabua so that he would also manage to he 

transferred back to his home state of Bihar. In 

this connection it would he pertinent to mention 

that the, respondent No.5 had not attended school 

since the date of his lodging of the alleged 

complaint on 17.3.2001. 

64pO4Al/l o89. 

-:--- 	 -- - :- ------ 
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• ix) 	That the applicant states that it is indeed 

-very unfortunate on the part of the respondent No.3 

to have issued the impugned order of transfer dated 

20.8.2001 solely On the basis of the complaint 

lodged by the respondent No.5 disregarding the 

explaination put forward by the applicant and after 

ignoring his testimony before the Enquiry Officer. 

In this connection it would he pertinent to mention 

that the statement of respondent No.4 was also 

recorded in the preliminary Enquiry on 21.4.2001 

whereinthe respondent No.4 categorically stated in 

the Enquiry that no untoward incident took place in 

the Vidyalaya on 17.3.2001. As such the only 

inference that can be drawn in the facts and 

circumstances of the case is that the respondent 

No.5 had prevailed upon the respondent No.3 to have 

issued the impugned order of transfer in a malafide 

manner. In this connection the applicant begs to 

state that though he had been sought to be 

transferred by the order dated 20.8.2001 which was 

• received by him on 24.8.2001 he has not been 

released from K.V. A.F.S., Chabua, till date and 

for all practical puiposes he in on the rolls of 

theK.V., A.F.S., Chabua. That apart as per the 

t.ransfer/pol icy inforce the applicant ha campltd 

his tenure at K.V. A.F.S. Chabua and is entitled 

to choice posting as per the said policy. 

Accordingly he has exercised his option to be 

tAJW}4i7 da'4 
Ll 



posted at K.V. Duliajan, no reason has been cited 

in the impugned transfer order as to why this 

transfer policy in question has not been taken into 

consideration while transferring the applicant to 

K.V. Tengavalley. The records of the Preliminary 

Enquiry if call for by the Hon'ble Tribunal would 

substantiate the truth of the statements made here 

in. 

The applicant craves leave of this Hn 1 ble 

Tribunal to refer to and rely upon the said 

transfer policy at the time of hearing. 

5. Grounds for relief alongwith legal provisions 

For that from the facts and circumstances 

of the case it is quite aparent on the face of the 

records that the transfer order dated 20.8.2001 has 

been issued by the respondent No.3 in a malafide 

manner just to serve the cause of respondent No.5 

due to reasons best known to him. It is clear 

instance of colourable exercise of power by 

respondent No.3 to grant undue prevélege to the 

respondent no.5 in order to achieve collateral 

gain. As such the impugned transfer order dated 

20.8.2001 is lialDie to be set aside and cmashed. 

 For that the applicant 	states 	that it 	is 

unfair on the part of the respondent No.3 to have 

opa'44 O&9' 

9 
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issued the impugned order of transfer dated 

20.8.2001 ignoring the testimony of the respondent 

H No.4 who clearly deposed before the Enquiry Officer 

in clear and unequivocal terms that no intoward 

incident took place in the \Tidyalaya on 17.3.2001 

as alleged by the respondent No.5. It is, therefore 

clear that consideration other than just and 

bonafide has prevailed upon the respondent No.3, as 

because there is no justifiable reason On the part 

of the respondent No.3 to have ignored the 

testimony of the respondent No.4 in the preliminary 

enquiry. It is, therefore, clear that the impugned 

order dated 20.8.2001 has been issued in a malafide 

manner by the respondent No.3 as such it is 

preeminently a fit case wherein this Hon'ble 

Tribunal would he pleased to set aside and quash 

. i ithe impugned order of transfer dated 20.8.2001. 

For that the applicant states that because 

the impugned order dated 20.8.2001 is highly 

arbitrary it amounts to denial of equality and is 

therefore, in violation of Article 14 of the 

Constitution of India, as such it is liable to be 

set, aside and quashed forthwith. 

iv) 	For, that the arbitrary action of the 

respàndent no.3 in issuing' the transfer order dated 

20.8.2001 amounts to denial of equality of 
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opportunity in matters 	relating 	to public 

employement and is therefore, violative of Article 

16(4) of the Constitution of India and, as such, 

the impugned order dated 20.8.2001 is liable to be 

set aside and quashed. 

For that the transfer policy in question 

governing the service of the applicant has -been 

violated with all impunity by the respondents in, 

as much as, the transfer policy clearly stipulates 

that on completion of a tenure of five years where 

the incumbent has been posted by the authorities, 

he is entitled to choice posting. Accordingly 

• options 	were called for from the applicant, but 

• 	all on a sudden the applicants choice has been 

ignored and he has been transferred to Tengavalley 

in a malafide manner. 

For that the impugned order s!5I. malice 

in as much as, that both your applicant and Shri 

Putul Chetia who was alleged to be the appoinpalice 

as per allegation set out in the memorandum dated 

19.3.2001 has also been transferred to Pasighat 

despite the fact that Shri. Putul Chetia gave his 

option to be transferred to Tinsukia on expiary of 

his tenure' at K.V. A.F.S., Chabua. The impugned 

order being not a regular ,trnsfer which had been 

done by way of punishment the same is illegal, 
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arbitrary and as such the same is liable to be set 

aside and quashed.. 

vii) 	For that in any view of the matter the 

action of the respondent No3. in t rans fe rhing the 

applicant from K.V., Chabua, to K.V, Tengavalley 

is bad in law and liable to be set aside and 

quashed1 

Details of remedies exhausted 

1) 	That 	the 	applicant 	have 	submitted 

representation before the respondent No.3 on 

24.8.2001 and the same has not been considered till 

date. 

Matters not previously filed or pending in any 

Court: 

i) 	That the applicant further declares that he 

had not previously filed any application, writ 

petition or suit regarding the matter in respect of 

which this application has been made before any 

Court or any other bench of the Tribunal nor ,  any 

such application writ petition or suit is pending 

before any of them. 

Relief Sought 

I 	It is therefore, prayed that this Hon'ble 
Tribunal would be pleased to admit this application 

iQ4,q4 
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call for the records of the case and. direct the 

respondents to show cause as to why the impugned 

order of transfer No. F :— 10-4/2001/KVS(GR)/15138 

42 dated 20.8.2001 issued by the Assistant. 

Conunissioner, Kendriya Vidyaiaya Sanqathan, 

Regional Office, Guwahati should not. be  set aside 

and quashed and upon such cause or causes that may 

be shown and upon hearing the parties may be 

pleased to set aside and quash the irruqned 

transfer order dated 20.8.2001 and/or pass such 

further order or other orders has may be deem fit 

and proper.. 

Interim Order, if any, prayed : 

To direct the respondents to keep in 

abeyance the operation of transfer order no. F :— 

10_4/2001/KVS(GR)/1513842 dated 20.8.2001 issued 

by the Assistant Commissioner, Kendriya Vidyalaya 

Sangathan, Regional Office, Guwahati. 

This application is filed through Advocates. 

11 	Pr'ti rii 	rc? 	 4 	IIf-* 	- 

I 	 U 	 ii 	 - U £ Li 
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LPO1 No 

Dated 

Issued by 

Payable at 

ai e 
Guwahati. 

12. List of enclosers 

As stated in the index. 
ole 

Ve.rificat-ioU 

0  1 
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V E R I F I CATI ON 

I, Sri Durgaswar Das, son of Late Hiteswar Das, 

• aged about 36 years, presently serving at Drawing 

• Teacher, at K.V., AIFIS., Chabua, do hereby verify 

that the contents of the paragraphs 1, 2, 3, 4 1  6, 

7, 10, 11 & 12 are true to my personal knowledge 

and those made in paragraphs 5, 8 & 9 are believe 

to be true on legal advise and I have not 

suppressed any material fact. 

• 	Date  

Signature of the applicant. 

Place : 
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Annexure - II. 

To 
	 Date: Chabua, 21 3.2001 

The prinicipal 
K.V., Chabua. 

Sir, 

I 	am 	to 	refer 	your 	
letter. 	No 

F.pF(D.D.)/KVCHB/20O0_2001180/aat 	19.3.2001, and 

to submit you huitthly the following few points for 

your kind perusal. 

i) 	That Sir, 	I was assignerd to Exam. 

relieving duty in the room No.4 in place of Mr. 

G.N. Khan P.G.T. (Math). I was engaged myself in. 

that room until1 the exam. is over. 

That Sir, I was not accopanied by Putül 

Chetia (3.U.P.W. Teacher) on 17.3.2001. 

iii) 	I did not give any ]dck on the head of Mr. 

F.N. Singh as I was on rttr Exam duty in the room 

No.4. It is unfortunate matter. 

Sir, I havebeen working in this Vidyalaya 

for about 6(si) years.. -During this period I have 

never clone any misconduct or misbehaved to some 

one. Thererore the complain raised by Mr. Singh is 

totally false, baseless and fabricated.' 

Thanking you, 

Your's faithfully, 
Sd/ -  Illegible 

(D.Das) 
K.V., Chabua, Drawing Teacher. 

t&A/ 1  
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Annexure - IV. 

To 

The Enquiry Officer 

Sir, 

All the allegation given to me are false 

because on .17.3.2001 there is Exam. I am on engaged 

in my assiend duty on Room No.4. 

Sir, I 'think Mr. P.N. Singh want to go 

posting to his own place. Why he want to take 

create a unbalance situation. 

Thanking you, 	Your's faithfully, 

Sd/ -  Illegible, 

(D.DAS) 

K.V., Chabua, (Drawing) 

Original copy received on 

21. 4.2001. 

ktlh-~ 
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Annexure - VI. 

TO 	 Date : 24.8.2001. 
The Assistant Commissioner 
Kendrya Vidyalaya Sangathan, 
Regional Office, 
Maligaon Chariali, 
Guwahati - 12. 

Sub : 	Transfer order NoF:- 10-4/2001/ KVS(GR)/ 
15138-42 dated 20.8.2001. 

S±r, 

With view regards I beg to state that I am 

shocked and surprised to have been served with the 

ajforesaid a transfer order which is not a rutin 

oe. 

There is a reasonable apprehension in my 

nind that the aforesaid a transfer order is a 

unitive measure initiated against me on the basis 

some false complaints lodged by Shri P.N.Singh, 

rr 
 

I 

G.T.(Maths) to serve his own interest. 

As such I prayed 	the aforesaid order of 

ilransfer be immediately cancelled as it is not 

ossible on my part to leave for Tengavalley which 

is situated in a remote corner in the state of 

runachal pradesh with my 17 (seventeen) months old 

on alongwith my ailing aged parents. 

Your's faithfully, 
Sd/- D.Das 

H 	._cLI 	 (Durgeswar Das) 
1 /9 	 Drawing Teacher, 

K.V., A.F.S., CIatua, 
Assam. Pin 	: 786102. 
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so H IN THE CENTRAL ADMINISTRATIVE TRIFUNAL : GUWAHATI 

AT GUWAHATI 

Original  Ap1icationQ4_5j2QQL 

I 	 Sri Durgesar Das 

Applicant 

-VERSUS- 

Union of India and ors 

Respondents 

—The Respondent No2, 3 and 4 above 

named beg to file their Written 

Statement as follos 

That all the averments made in the Original Appli- 	4 

cation (hereinafter referred to in short as the application) 

are denied by the answering respondents save and except what 

has been specifically admitted herein and what appears from 

the records of the case. 

That with reqard to the statements made in para- 

graph 1 of the application the answering respondents denies 

the correctness of the same. The impugned common transfer 

Order No.10-4/2001/KVS(GR)/15/38-42 dated 20..82001 	was 

served upon the applicant as per clause 3 of the transfer 

guidelines that provide for transfer of teachers in terms of 

all India transfer liability at any time depending upon the 
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administrative exigencies/administrative grounds. Based on 

the adverse enquiry report submitted by the enquiry officer, 

who was appointed by the competent authority to enquire into 

the alleged acts of misconduct indulged in by the applicant 

and one of his colleagues, the applicant was transferred on 

administrative around in order to maintain a conductiVe at-

mosphere for teaching and learning process at KV AF Chabua. 

Therefore, the transfer order of the applicant is very much 

in accordance with the law and not malafide as alleged 

him. 

A copy of the transfer guidelines is annexed here-

v1th and marked as Annexure:  

That with regard to the statement made in para- 

graphs 2,3 & 4.1 the answering respondents has no comment. 

That with regard to the statements made in paragraph 

4.11 of the application the answering respondents begs to 

submit that as per the complaint received from Sri P.N. 

• Singh, TGT (Maths) teacher on 17.3.2001 by the Principal, KV 

AFS Chabue the applicant was serve the memorandum dated 

19,03,2001 asking for his explanation about the alleged act 

of misconduct indulged in by him on 17,3,2001. OpportunitY 

as provided under the law has been offered to him, as per 

Article 14 of the Constitution of India and laws framed 

thereunder. 
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A copy of the complaint dated 17.32001 is annexed 
	

U 

herewith and marked as Annexure 	2. 

5. 	That with regard to the statements made in para- 

graph 4,iii of the application the answering respondents 

begs to submit as follows. As per,  eye witness accounts 

submitted in writing to the Principal of the school by Sri 

A.KSinha (PRT) and Sri M.Paswan, PGT (History) who were 

present in the staff room when the incident took place on 

17.3.2001, the applicant along with Mr P.Chetia entered the 

staff and the applicant gave a blow on the head of Sr-i 

P.N.Singh. In any case these incidents has no nexus with the 

present case. 

	

• 	6. 	That with regard to the statements made in para' 

graph 4.iv of the application the answering respondents begs 

to submit that the preliminary fact finding enquiry was 

conducted as per the directive of the competent authority on 

21.4.2001 and the applicant was directed to appear before 

the Enquiry Officer. The Assistant Commissioner, KV Guwahati 

Region vide office Order No. 13-2/2001-KVS(GR)/11090-91 

dated 4.4.2001 ordered the conduct of a preliminary enquiry. 

A copy of the Office Order 	No. 	13-2/2001- 

	

I. 	KVS(GR)/11090-91 dated 4.42001 is annexed herewith and 

marked as Annexure- 3, 
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7, 	That with regard to the statements made in pars- 

graph 4.v of the application the answering respondents has 

no comments. 

8.. 	That with regard to the statements made in para- 

graph 4.vi of the application the answering respondents -begs 

to submit as follows. The enquiry officer in his report 

dated 23,04,2001 submitted to the competent authority, i.e., 

the Assistant Commissioner, RO, Gukjahati, observed that the 

applicant Shri P.Chetia, blew the situation out of propor-

tion and also provoked the applicant to beat Sri P.N. Singh 

on his head. The Enquiry Officer also suggested the imme-

diate transfer of the applicant from K.V' A..F.S Chabus. 

Accordingly, the transfer order was served upon the app1i-

cant by the Assistant Commissioner, KVS, RO. Guwahati in 

public interest. If public interest has to be served the 

applicant's movement becomes necessary. the respondent 

organisation, i.e., KVS, RO, Guwahati has acted well within 

its rights to transfer an employee in public interest on 

administrative ground. The matter was discussed at various 

level to find out its solution and finally the concerned 

authority without going for any major punishment decided to 

place thnn in a other school for their improvement. This 

measure has been taken as a very special case taking into 

consideration the plight of the applicant. 

-.---'. 	 --- 
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9, 	That with regard to the statements made in para- 

graph 4.vii of the application the answering respondents 

begs to submit that no representation from the applicant was 

received by the respondent No.3. As already submitted in 

paragraph 2 of this Written Statement, the applicant was 

transferred as per clause 3 of the KVS transfer guidelines. 

Hence the allegation of the applicant that the transfer 

order has been issued in a malafide manner is baseless and 

incorrect, 

That with regard to the statements made in para- 

graph 4.viii of the application the answering respondents 

begs to submit as follows. It is not correct to state that 

the respondent 5 prevailed upon respondent 3 to issue trans-

fer order dated 20.08.2001 to the applicant. As per the 

account of respondent 5, he left Chabua fearing for his 

life. It is true that the respondent No. 5 has not been 

reporting for duty at KV AFS, Chabua since 24.3,2001 without 

prior permission from the authorities. 

That with regard to the statements made in para- 

graph 4.ix of the application the answering respondents begs 

to repeat what has been submitted in the preceding paragraph 

that the respondent 5 did not prevail upon respondent 3 to 

serve the transfer order on the applicant. 
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The answering respondents further begs to submit 

that the applicant was served with the transfer order dated 

20.08.2001 on 24.08.2001 and he was relieved of his duties 

from KV AFS Chabua on the forenoon of 27.08.2001 vide re-

lieving order No, 17/KV/CHB/2001 - 02/359-361 The said re-

lieving order was sent to the applicants quarter by hand 

through a messenger peon but he returned back stating that 

the quarter of DDas was locked. The next day i.e. on 

288.2001 the order was sent to the applicant by speed 

post. 

It is further submitted that the policy of choice 

posting is applicable only to outsiders who have completed 

their tenure in the North Eastern Region, Sikkim, A & N 

Islands and listed hard stations taking into consideration 

the OM dated 14.12.83. This is very much clear from the 

definition of tenure provided in clause 2(viii) of the 

transfer guidelines. Therefore, as per rules the applicant 

is not entitled to a choice posting. 

Copies of the relieving Order dated 27.08.2001 and 

Speed Post receipts are annexed herewith and marked as 

Annexur'e;- 4. 

12. 	That with regard to the statements made in para- 

graph 5.1 to 5.ii the answering respondents begs to repeat 

and reiterate what has been stated in the aforesaid para-

graphs and state that the grounds are baseless and contrary 

I 
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to law. 

That with regard to the statements made in para-

graph 6.i of the application the a r'iswering respondents begs 

to reiterate what has been already submitted in paragraph 9 

of this written Statement that no representation from the 

applicant has been received by the respondent No.3 on 

24.8.2001.  

That with regard to the statements made in para-

graph 7..i of the application the applicant is put to the 

strictest proof of the correctness of the statements made 

therein. 

That with regard to the statements made in para-

graph 8 of the application, the answering respondents beg to 

state that taking into consideration the statements and 

submissions made by the applicant as well as various trans-

fer guidelines and also taking into consideration the state-

ments made by the respondents in the preceding paragraphs 

the present Original Application deserve to be dismissed 

with costs. 

That with regard to statements made in paragraph 9 

of the application, the answering respondents begs to state 

that in view of the factual and legal aspects involved in 

the present case, the interim order passed by this Hon'ble 

Tribunal dated 29.6.2001 is required to be modified/vacated. 
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VERIFICATION 

I, Sri Deo Kishan Saini, son of Sri C..L Saini, 

aged about 53 years, presently working as the Assistant 

Commissioner, Kendriya Vidyalays Sangathan, Guahati Region 

do hereby verify that the statements made in pa ragraphs3,lYL l  

are true to my knowledge and those made in 

are based on records. 

And I sign this verification on this the Ioday 

of 	 200 at Guwahati, 

b7 611 L 
Place 	Guwahati 	 DEPONENT 

Date 	i/, 
fo'.2 
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in 511pel -scss i 011. of existing gUidcijJIc/(,; ders on the subjef, i t has bce dcckd that tranfcps in the Kendriya Vidyaiaya Satgathaj will bercauler be made as fat as 
practicable in accordance with the guidelines indicated below: 

2, in these guidelinc unless the context otherwise requires: 

	

I) 	"Commissioner" means Commissioner ,  Kcndriya Vidyalaa Sangaihan includin g  
any oflicer thereof who has been authorised or delegated to ercise all or any 

of ihe powers and fint1ons of the Commjssjoncr ,  

means 

Wheme ibe Annual Confidential kepori(s) i s 	avaitb!e in the culcinJ icionaf oflice. the assessilseot Of lCChef as reflected in Ilk Amn1t.i 
Cofidentil Report tOr the last three yeam s J)receding the year in '. s am o taken up, 

Where the Xmrual Cotifidcntjat Rcpori(s) for last three yeats or any oI'the last ticjrs is/are not available in (hecqncerned RegiiaI 011ice for wh;ttcv.t 
reason, the asscsstijeit( by the Assistant Commissjojicr 01 0 . , Rcgkin ii nii where transfer is being sought on the work and conduct of tile tachel ht' the 'year(s) in rcspec of which the ACi(s) is/are no availa[j  

"Sangathan" means the Kendriya Vidyalaya Sangathan. 

	

v) F 	"Sic" flea 	tile pc liod during which a pcsort has bccn holding chaise ul the post in the Samqian •on a reuhar basis, 	- 

"station" tcani any place or at group or pbcs within an in i.tit 	jlonicr at mutt 

"Stay" means CIViCC at a station excluding th period or pc;iods of contimnious 
absence from dutie5 exceeding 30 days (45 days in case of N.E. Region, Sikkinm and A&N Islands) at a sti etch other than on training or vacat ion. 

vii), , "Tclç" means all caEcorics of (CSCIICS in tlic empioVl,t(Ifl of Sangatimit and includes Vicc-j' imicipals and Ptincipals but does not include Educatioii 011icci s and above. 

	

viii) 	"Tenure" mca,i a continuous slay or three ycars in Nouh Ertsie,st itegiomu, Sikkim, A&N islands and lhtcd bard stations (Note: While calculatiuig the aforesaid stay of three years, the period or peziods of Continuous absclice front duties exceeding thirty days (45 days in 'case of N.E.Iegioru, Sikkint anti A&N islands) at a stretch other than on maternity leave, traini 
excluded , 	

ng or vacalion shall be 
- 

a 
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ix) 	"Year l means a period of 12 months.commcnctng on 1st Ajiid. 
4 	' 

• 	 I • 	
, Unless the context otherwise iiidicatcs: 27f;•: - 

words Importing the singular number shall include plural number 	md reason 
vtccLversa.  

words lmpoi-ting the masculine gender shall include the lemmuinc gcndcr.  
:- 	'; - 	.. 	- 	 . 	

• $ 	
£ 

3. 	ijms of their all India tfer habtly 	he empl' of 	eK VS arc !iabk 
two.ye, 

\\ 	tobe_tranferrd at ant me depending uponJhdrninisu -at,ve exigcncies/growidc 
orgiñisatiii1 riasons or on request 	as pmovxdcd in these guiddincs 	1 he dominant a (i) 

and  
organisational reasons including the need to maintain conhinuity, unintéurupted academic 

• 

schedule and quality, of teaching and to that extent tile individual intu cst/rcquc't sli4ill be  
subservient. Tlmsd,.mr 	merc guidelines to facilitate time realization of objectives as spelt 
out earlier. Translia s cannot lie claimed as of right by those niuk ing icquests nor do (iie:e 

•• 

guidelines intend to confer any such right. 

• 4. 	The inaxinitmni period 4jrsejvicc at a station shall gcncinlly not exccd three years 
inthe case of Assitant Commissioners and live years in case of Pr1 cpals/liducation 
Officers, 	They ar; however 1  liable to be transferred even before COmRlct iou 	of the • 
aforesaid period depending upon organusalmonal interest or ndministrattvc exicuci c 	tc  % 

•, 

----- 	- ------ - 	 ------------- -- ------ • 	Princinnlq wih iiii 	nil 	 :.. • 	 -  a 	u iU 	 V4 IIJCII C1IO1fllflCC (IS ICI ICCICU In AUs and • 	
• CE3SE results may.beretaincd 'in a Kendriya Vidyalnya even after coinpletioii of live 

- 	ears as aforesaid io prornotd excellence in the Vidyalaya. 	 • ...... 

	

Apart

- 	- 1 	• 	
' 	••••. ,*, I • • •• 	 , 	 . 	, 	• 	• 

froinoihcrs the followimn would badniinistrativc g! -eunds for tianslers. 

• 	(i) 1 	Ateacher i liable to be transferred on the reconirncndatkn ' f the Principal and 
the Chairman , of the Vidyalaya Mana8cnmCnl Committee of ilme Kendi iyu 
Vidyalaya 4 	 4 

• 	•(ii) 	Transfer oI.spouse of a Principal to a Kendriyavidyalayaat the station where the • • 	' 	Principal iworking or nearby, but not the Vidyalaya where he is a Principal. 
• 	1 _t 	•L- 	 I 	 •• 	• 	 a'.. 	- • 	 I I I 	-' 

• 	- 

 

As far as possible, the annual trans'crs may be made during summer vacation:;. • 	
tIoweycr,'no traus1ers,cxccpt those on the foliovng giounds shall be made aflet 3 i' 
'Aust 	

"''''• .d • • 	-" 	 •• • • ; 	 -- 	• 	' 

I 	OFgaumisuional reasons, administrative grounds and cases covered by PainS: 

ii. 	Transfcm -s on account of death of spouse or scm low; illness when it is IRI 
- 	practicable to dekr time 1ranstr till next year without causiru serious dancr to tIc 

- 	• 	life of the tcachcr, his/tier spouse and son/daughter. 

- 4 
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thai 	 of deatI iof ol spouse withuiun period  
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(ii) 	Whcc spouse is a Ccnt al 	 1 
( ;OVCI UI tilt employee 

(Ui) 	•Whci e Spoiisc'js an employee 	 15 
T 	o1autonotnots bO(Iy or PSU 

under Central Goveruinctit 

1 .Whet c suuseis an cmpkyce 	 12 - • • 
	oIStatc Ciovernment .jr its 

Bulofltmious body or PSU 

Other spouse Cases 	 10 

Noe for 'SfuSe (:' 

The albrusaid l)otnts will he 	.'aI (ICCI ()Illv \VIICIC the teacher seeks ranfer to a slat ion (a) ifiher lhaii the one whei c lishe is Cut :eutly posted and (b) whet c his/hei spntIe Is posted or ncai by. This condition i C. (b) wilt, however, not 	In those cases v het the S1)Ousc ol tite teacher is postcd to a non-family Station pwvided the ( atisfcr 
Sotigilt to a place nearcst to the station wltci c hi.s/hcr Sf)oUSC is posted 

C. 	;. iItInalried/divrcc(l/jLldiCially 	 12 
SCj)l'tc(l/vjJW(j ladies 

I), 

 

O.- IlernI ('tsc:; v1iicli ai C not 	
I I 

Ct)Vt Cd I))' i\(' above, 

I. 	Stay at the station front 	 I for each yent of 
vhc,c t he tiattsjr is 	 s(av ( cccdinp 

• 	'&in 	StIl)jt ci to 
1111acimtiIii of 2() poillis 

OR 

Feaclici s w1lo have 

less than 2 :/cars to retire. 
20 

9. 	
For the purpose of calculation of eLitIerne,tt points in rCSJ)ect of ittedical (l (liltid as mentioned in the Proviso to para 7 of thcc Guidelines, Such llneses (If

, 
 hUISCI I/hcrscl for Ins/tier spouse and dependent so&daughtcr alane as may be ju esci ib 

by the Coirnimissj net will be CoItsidere(I as niedical grotiitd Ii,, 

Note. 	A son iili be deemed to be dependent till he stails camillv or attains I h 
i) It 

25 yeats, w1iicheve is earlier or Suflers flow 	disability tti ;iity 
(physiil or mental) it respective 01ae limit A dau hid "iht lie deintcd c h. 
dependent liii she starts carnt;nt 01 LtCts married iIlccjIcctivc oh ite Ittiti 

Ti 

CI  

Th 

•-;.;' 	 I 

- 

¶ 

t 
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lO( I) Where trausftr is sought by a teacher under para S of the guiddines aiter contiuuo 	
stay'oI 3 years in N1 & hard stations and S ycci s elsewhere ii li'e; which were nut of his choic or by tCaC1ICS fihn  

these Guidel 	 under the Pr oviso to pata 

	

ii 	 '1 kIt 

	

i 	0i very hard cases involving ha riran compassion, the vaea Ilcie'; shaH be created to 
accumflloclatc him by translerrin teachem s with longest l'iud 

of' stay at tlmt stzttjr>ii pruvided they irave set vcd ii nut lc; i,iit rvç yni S at I station, 
Provided that Pj incipals who have been retained under pat a 4 to pi otilote excellence; would not be displaced under this clause, 

'While transf1 ring out such teachers, C)T Is wilt be made to aceontmauthite lady teachers at nearby places / 
statiou, to the cxceu possible and admiuistrajciy desirable 

in cases wliic a vacancy cailiwL be crettc(I at ;r station of 
CIRJiCC of a lt':rk her under Illis clause because no teacher at that station has 

I he required lrrirli of slay, the exercise will be repeated for 
the Station which is the aext :hiuice of' tire ia her seeking tran1r.  

Note: The 
trans1cr proposed tinder this rule shall be placed beibic a 

consisting of' Additionai .Secretary (1ducamion) Chairman 
	Cnmmissj1 t C 

Member and Jit CornrnjcSjOtler (Adnm) KVS as the Member Serctarv 

Ii. 	
lii order to eficci trairsks i terms of' paor 	and to of,  tlrcce GuidI Priority lists shall be l)reparcd and operated as unth'r' 

First priority 
list shaH list all the applications rccei\'ccl for ti ansft'i ill let nr; 

ul paras 7 and 8 shiowj 	
the Clititieweat points against each apphic.rnt 'l'hi p 	ii list shall be open atcd against the vacan1cics available (fur inm iron ural colu se 

I M  t)cing filled up. 

•' Second priority list will be nimainIajsrecl in 	of' cas 	of Ii anrsftr iii ter iii'; pam l() of' ilic guidelis  
listillg all the app1,ca1i1q flS alSo the eat ilit':ne:mi of each a ppt i cunit in Icons of frnionitie siven 

f) 	 of the jiik'lirr;'. 	1 applicrijits 	iJrCIudd 	iii 	tlni; P1 mll ) 	I'M 	alone 	will 	Ire 	;Ie('c,moirrrrIj r t en tlansl'erring teachers Nvitil the longest period oh' Stay flt that sIatn)n 
f)I UVi(iecl ' 

	

	
have sen vcd fbi' trot less titan S_yg._4u Iiom the date 0t'Joirring at that st:itiori F. this purpose a list of persons who have served for S 'ca s or Iran e at ihu' si:rti a'; be prcl ),1 recl by tire Assjst;urt ('onrrinjssjo,c of tIre nes!1''tjC lei*rrrs; a;r.h • 	 displayed 

12, 	Mtrtu;r tr ;rrrsf, inlay be per nirnntcil on %.nlsirctit tr  of the ('Ol?li t')1rct )ul :11k a W ii he taken 
rip on completion of annual transfrs as per clause and C(impleic'j 30111 SCl)tcimrt)(sr 

1nfla 

 

and 	'flit't•rL'J'):lal 	trarmsftrs 	a 	f>m:rcl,mh3!t. Si (ii tilt ai iCous I 	 s 	lam 	as  

- 	• •" - •' ,.. -, 	;— -i----" 	1'T .*T'. 	 - :- i-" 	 ' 	 1"•"rP" p 	-' 	- '-" 1, 	' 	t 	' 
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1 	 ••' 

Upon Promotion or diccc 
tCCfl mc as Princip,11s

Idticatjtj Ojfli;c, s/A;j51 1  an officer l2aIi 
flCCessarilv be postc(J to a difl 	

rat other than i ire 
one Where ire IS 

posted or dowiciled a the case may be. 
SLibj 	to avaiIat)i;l 	f 

vaccies .Subject to availability of vacanj 	
and other zrdmir,jstraiive cao,; i 

wh 
arc due to retire within next three years may not be Posted OutSjj(. their ho 

	Sta(( if 

theIr 	at the S3rn( 
tatioir p:ior to promojiori does not exceed thrce years. 

I .. 	
A teacher on PI1ttiJ shall flcccssai'i1

,  be post ed out of' (Ire Region where ire k 
CUL 1iitly posted I lowev 	

a lady teacher may on promotion be posted within the same 
Region t;ut a district or two away from the exiSting place of posting subject to availability of yacancy. 

16. 	
Transfer TA will be regulat 

Subject 	 or ed as per 	ders of the ( ovcrnmnerrt of liidi; on the 

Assistant CornrnjsOncr will be cor)pcteflt to change the heath1tjai tcts of a teacher on administrative ground5 to 
any place with in the region as dccn1j t 

and direct 
to discharge 

 his duti5 there 'l'hc Assistant CornmjsSiQj)e,.S 
shr4ll report bit hwitlr the 

case with full facts to the Commjssjo. 
	for Confirmation or direct i ons.  18, 	 -J•• 

•''ld1lwfl' 

nnphhg Contained in these guidel05 
(a). 	

a lcaclrc:r or an. enphyceis 
liable 

to be tiarsflC(I to any i<Jr(l; iya \'idyair;t or otflce of the Sanr'atjjrr at 	ti{ii 	on short HOIICC on 8torr,,mI. lJI('(I 
0 

clause S and 4(i) 
 Orthese pidefifles.  

, I ftc Coflnr1jsS,rer will be COfl 1
PC(Cflt to make such depajitir c 	the guidelin 

as he may coflsjdr 
OCCesSary 

wit!, the prior ppmo'af of the Ciranrrrjt. 

the request of a teacher may be c.ol1cjJer 
	fbi lranfl1 (C) a stafiurn in tespc(r of' 

which jn 
othj' person has tirade a claim or rnest cv 

	
if sub cacher has not Submitted the aPPikaLIO,I in lire prescnjb 

	1)rt)fornia at the time of anl,,,aI 
or Within the me lint i ptCscribCd for the 

pu1pose 

• FoIlo11 Cases will flo( be COnSj(JCrC(I for trans icr 

cases of flducatj11 Oflicer'flssist1 
	CorJ)m)rjsSj(rerS fbi' trljili COflrplcting three years' 

slay at the Place to which they 
were Posted rr;xn ;  

• promflotio:t 

cases where a teacjrcr Educath,n Offlc 
	or ASS1StI,J, COJnI11icSiI)Cr Was transferred on ;rounids mentioned in pafls 5(i) 6 and 7 olthese 
	will 11(11 

be COrtsjderc(! for transfer without compJet1 
	5 

yca:S slay at li'c .clatil,rr II) 
they were so posted. 

1' 

I .  

 

 

(1) 

ILW 

19, 

eppk 

 
dcckl 

 

(i) 

.4 	

... 
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7' 

/ 
(iil) 	

Plincipafs, Education Oflccrs and Assistant Comrnjssj,ç vill not be 
transferred bck0 the Same station from whe they were !ranst red eu lkrr o 
Completion W.  peiiod as Spcdfrcd in para 4 abovcnfcss a period ol three 

years h'a elapsed.; 	: 	
/ 

ccases of fresh postings whether on direct ritment or on promotion unhes. tliby 
Complete three years of stay at the place of their posting except that, in case of 
womfl teachcrs the 

rcquet fo posiing to a place of choice can be Considered 
after stay of one yca. This will no however, be applicable in cases covered by paras 5, 6, and 7(i) of these GuideUnes 

19. 	
These Guidcines shall mutatis mutandis apply to nonteachtin stall to (lie Cx(ent applicable 

II any dillicu l1varises in ivin ett:ct to thce 	i('iiC, lh (uIlrniji()ti(.f 
Ps$ such ordei s as ')pcar to him to be liecV.1saly or CY.peIJ;(.nt fli lie put po' ut reuovig such dit1ie;tt, 

If a1y quesrjc,u 	uis 	a to (lie iiItutuat;(,n of 1hc 	iJj&jjIC5 it :d;afl Lc decided by the CnImi5io;er 

22. 	
The attention of all th employees is invited to Rule 5

, 5( 27) 01 the dcano,, and rfe 20 olihe CCS(cduct) Rules which 
O(o'j(lC as under: 

(1) 	- As per Rule 5(1'/) ofEdijcatjo11 Code: 

"No teacher s;all represent his grievance if any, except thi oult Proper chair 
nor will he con\:sS any non-ofljcjal or Outside inf1uice or support in iecpr't of' 
any nraucr J)C;Zairning to his service in the Vidyalay" 

As per Rlc 20 of CCS(COIIdUCt) Rules: 

No Govt. servant shall bring or attcm1fl to brine any Joln[jcal 
Or ot tier out :ide influence to bai upon arty SUperiOr authoniry to muohrer hi inte;esl in respect 

vl matters Pertaining In hii service under KVS. 

If (jic nhve provi';io:is as merit ioned at (i) and (ii) above 
ai e Cumin avened the fohlowj 	aetioas shall folfO: 

Thdl th nrne of the applicant wi I be re1nrw(d from 
thu priority his  hs} will be debarred for three 'ears from immy, consjd, 
	lh, Nan fl' further relerence to the teacher 

that thi teacher will be open to 
disciplinary proceed ings :ts per nnles. 

13 
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IT111Phone :511797,511798 
Fax :571199 

I cy4 1 I 

KENDRIYA VIDYALAYA SANGATHAN  
~tft ;WWFM Regional Office 	 K 1t 	 zntYt nIku1 	Maligaon Charlall 	(Lb'ls7 

çr.i½ 	 781 012 	Guwahati 781 012 

	

Np.13-2/2o01sKvs((;R)/I1O!O. 	 Dated 4.4 .2001 

QçQJJj 

This off icø has rreivod the following 
aomplaint/pBpers mgainst the concerned employeds of 
KGndriya Vidyilp, C)tbua regarding indiscipline 
caused by them. 

With e view to finding the facts in-to the 
iretter Shri G.S.C. Rose babu, Principal. Kendriya 
Vidyalays, Narangi is here by detailed to conduct the 
preliminary enquiry in this case and submit detai1id 
report along with èupporting avidenees within 15 days. 

To, 	
/ 	 I 

• 	 Shxi G..C. Bosc' 13abu, 
• 	 Principal, 	

( 
1). . SAJJfl 

) 

Keridrtya VidyalAyi, 	ASSISTANT COMMISSIOrJU( 
Narangi. 

,326py to  

Me Princlpal'  l(endrtys Vidy1aya, Cbabua 
for inforrntion and necessary action 

/ 	PR!NOTPA?I__ 
4fw'i T1T'I) 

Irnctiiy' iya1y* AFS 06br-
fb%jj 1)1st. Dlbn3prt' 

BAM.7861O 

L 
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IN THE CENTRAL ADMINISTRATIVE TRIBILMALg GUWAHATI BENCH 

AT GUWAHAT1 

ORIGINAL_APPLICATION NO. 345/2001 

• 	ShriDureswar Das...... Applicant 

Union of India & Ors.. Respondents 

-AND-- 

• IN THE_MATTER OF 

A rejoinder filed on behalf of t h e 

appi icant against the written state--

ment filed by the Respondents No. 2, 

3 & 4.. 

1.. 	 That all averments and sub missions made in 

the written stat:ements (hereinafter ref- erred to as 

counter ) is denied by the applicant save and except 

what has been specifically admitted herein and what 

appears from the records of the case. 

That the applicant- denies the correctness of 

the statements made in paragraph 1 of the counter and 

reiterates and reaffir'ms the statement - s made in para-

graph I of the Original App.l icat ion.. The impqned 

transfer order dated 206..2001 is out and out a malafide 

Ccintd.. 
. 

.5 

 . CA~004a-  00 01  . 



I. 

c_ 

c 2 : 

order and the same has been passed at the behest; of Shri 

P 	Singh , Trai.ned Graduate •reachec- <Mathemat i±s) 

hereinafter referred to as T.T(Naths) The ap1icant 

had been transferred on the- basis of an enquiry report 

;ubmitted by the Enquiry Officer who was appointed by 

the respondent P4o 3 to enquire into the alleged acts of 

misconuc:t committed by the appiicant The said enquiry 

was ordered on the basis of the complain made by the 

respondent No 	5. Curiously enoügh the said enquiry 

report has not been brought on record by the appIicants. 

The respocident; No.4 vide letter No. PFiKVCHB/200102/43 

dated 12.4.2001 informed the respondent, No. 3 about the 

alleged acts of misconduct byt;he appli:ant whereby the 

applicant has been stated to have threatened the respoñ'-

dent No. S inside the school campus. The respond?nt Np, 

while forwarding the complain of the respondent No 5 

st;ated that not a sirgie incident threating the Security 

of staff member was ever heard and that the member of 

the staff co-exist peacefully 'at; +(V Chahua. On 

17.3.2001 both the app 1 ican t and the respondent No. S 

has been stated to have made complains accusing each 

other. It has also been stated by resondent No. 4 in 

his :Letter dat;ed 13.40001 that the respondent No. 5 

1et the. St;a,tion without prior informattiOti neglecting 

his duty of evaluation and preparation of Annual Resi.l t 

A 	copy - of the aforesaid 	letter 	dated 

- 	 16.02001 is annexed herewith and marked as 

Anne xure 	VIII 

Con td 

Dg)V.e)~ AM 
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That as has been st;atect in .paracr'aphs 4 of 

the counte r on ce ipt of comp La in from respondent No 5 

on 17,. 3 2001 the apo I it: ant was served w i t:h Ntmor andu.m 

dated 190.20. 01 ask inq for his e<planation for his 

al leçed misconduct by the respondent No 4. On rece ipt 

of which the applicant submi tted h is e<p lanation oc 

•j r" 
as not been tok:en into cors:jde rat ion by  

the ennui ry officer wh i lé 'subm,i tt inn his r epcirt as has 

been stated in the precedinq 4  in spite of such over,  

he Iming evidence about the condw:: t; of the app I icant on 

17 3.2001 i. t is not understood an to what p revai I/upon 

the officer to submit an adverse report about the 

cc,nductc)f the' appl ic:ant on 17.3.2001. The only infer--

eru:e that can he drawn in the facts and circumstances 

of the case is that the respondent No has prevai:1ed 

upon the enqu i ry off icer to 'submi t an adverse report 

aç4ainst the app I icant; icjnor ing the testimony of the 

r sonnden t No 4 and also upon the respondent No 3 to 

post hm at Kendriya V,d,'aI aya Borjnor inspite of he 

being absent from duty from 24.3.2001 without obtain irç 

any prior permission to :Lea'e his heacfr'uarter or without 

any kind of leave be ing sanctioned as'has been :n t imat-  

ed by the respondent No 4 to re'sponden t No 3 v ide 

letter . FRF'/PNS/Ky:HE/20oi-)2, dati 19 4 2001 

copy of the aforesaid 	lettcr 	dated 

19 4.2001 is annc;<ed hireto as nnexu,re'-'IX 

c:on td 	p ,"-• 
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0 	 That the applicant denis the correctness of 

the statement Sade in par ;.agraph 5 of the counter and 

reiterates and raffirms all the averments made in 

paragraph 4 (iii) of the OriQinal Application.. it ap- 

the averments made in iaragraph 5 of the 

counter that the respondents are approhating and repro--

hatino at the same time.. On the one hand they say that 

the appi icant had been transferred on the basis of the 

nquiry report submit;ted by the Enquiry Officer whq was 

a.ppointed to enquire in to the alleged misconduct commit-

ted by the applicant against the respondent; No5 while 

on the other hand they say that the entry. of the app:ti-

cant into room No.. 3 of the examiiatjcin cert.e on 

17..3..2001 wherefrom the alleged altercation between the 

applicant and the resondent No.. 5 had origina.ted has 

got no nexus with the present case.. And that the appi i-

cant wal not given any duty related to examination in 

room No. 3 on 17..3..2001 It is crystal clear from 

Memorandum No PE (PN8/KVCBH) /2000-2001 /16 dated 

19.3.2001 that the applicant had entered i'oom No.. 3 as 

reliever on 17.3.2001 and it is the respondent No.. 5 

who had shouted at the applicant and asked him to get 

out of examination hail in present- of the examinees and 

thus, insulted him. The respondent No.. .5 has also used 

unperl iarnentary language against the applicant and has 

t him back in the verandah.. 

Cor t d .. .. p / 

I 



[5] 

t c:opy of the ;,foresaid Memorandum dated 

:1932001 is anne:<ed hereto as AnnexUVIZu  

LN 

That the applicant 	denies the correctness 
of 

the statement made in parapraph 	3 of the counter and 

reit'erat'5 and reaffirm all the averments made in para 

4(vi)of the applicatiofl In this connection the appli-" 

cant begs to state that it is quite apparent that the 

transfer ordr of the appi icant is pniive in nature 

it is perhaps need less to point out that no public 

interest would be served to transfer the applicant 

from KV Chabua on the basis of the false and 'frivoloUs 

camp latnt lodged by the respondent On the other 

and it would have a detrimental effect on the moral 

of the app I icant who is a. since r'e and hard working 

teacher, the respondent no. 5 or the other hand has been 

a premiuth as because he has been transferred from KV 

CThabua to KY Bar jhar even though he has not attended 

school from 243.2001 as it is apparent from (nnexu.re I 

to this 	 jcflP 	It is uro1 31nq to why Q )cpl4n 

ary action has been initiated against that Re'spofldeflt 

No. 5 even though he had abstained 	
from duty sincC 

2001 It is therefore clear that the respondent No 

3 has gone ou t of his way to grant undue privilege to 

the respondent No S which is detrimental to the inter- - 

e'st of the applicant without any rational basis or 

ineiligible di'fferentia Therefore 'from the 'facts and 

Contd. . 

04M4cWM) 
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c:t rcutv;tances 	of 	the case 	it can 	safe lv be 	inferred 

that 	cons ide rat ions 'ther than 	just and bon.af ide had 

prevailed upon 	the Respondent No 3 	in :issuirg the 

impuoned order 	of transfer and 	as such the 	same is 

malafide in 	nature and is therefore :t iable 	to 	he set 

aside and quashedu  

That' the app l:icant' denies the correctness of 

te•tateets made in papa $ of the counter and re i ter--

ates and r4affirm all the avermentsmade in para 4 (vi I ) 

of the app I icat ion 	s has been explained above the 

impugned order of transfer is ma 1 .af ide in nature and 

therefore the act ion of the respondent No 3 'can not be 

allowed to 	be just if ieç by i,nvokinp clause 3 of the 

transfer guide lines 

That the app I ican t; denies the c:orr?c.tness of 

the statement: made in para 10 of the counter and re I ter-

ates and reaffirm all avermenti made in para 4 (viii) of 

the app I icat ion 	it is not undersi.oc'd why no disc ii in-- 

ary act ,on has been mit mated agamost the respondent; 

5 who as per h is own admission - of the answering 

respondent; has unaut;horisely absented himself from duty 

bce 	24 .3. 2001 in spitethe : lear and unequivocal 

of the respondent No 4 that the 3.1 fe of the 

respondent No5 has been never under threat at Chàbu.a 

from any quart:er it is yet another :tnstanc of the 

mal .af ide intent the respondent No 3 in issuing the 

impugned- order of transfer.  

4 

IV, - 

Con t d 	p / 
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- 	That the ap:ticant denies the ctrre;riess of 

the statement made in para ii of the counter and re i t-

crates and reaffir'm all averments made in para 4(i.x) of 

the appi ication. In this connect ion the appi ic.ant bees 

to st;atei that after being served with a. copy of the 

transfer order dated 20,8.2001 an 248. 2001 he  

applied for ieave 	As such he was not aware of the 

alleged reiieving order dated 27.82001 which had been 

recived by him by Soeed Post on 3$,2001 As such the 

alleged relieving order dated 278L 2001 was not within 

the knciwl edge of the appl icant while filing this appl i--

cation on 29.8.2001 

9.V 	 That the applicant dcniei the correctness of 

* 	 the st.atee,its made in paragraphs 12, 13. 14, and 15 of 

the application andreiterates and reaffirms all the 

averments made in 	paragraphs 5, £.-, 7 and 8 of the. 
V 	

application. 	. 

i0 	 Ihat under the facts and circumstances stated 

above it is respectfully submitted that it is qui'te 

apparent from what has been stated -in the preceding 

V 

	

	

V 	paragraphs that the transfer order dated 2022001 is 

out and out a malaf.ide order and has been issued by the 

V  Respondent No. 3 to serveO the interest of the Rspn-

dent No. 5 so as t6 getame excuse in order to trars--

fer him from KV Chabua to KV Porjhar which is definitely 

Con 
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closew to his native State of 	ihar as well 	as to mdi-- 

cate the false and 	unsubstantiated allegation level led 
by him aai.nst 	the applicant inspi te of clear and over 

whelm.inp docrnent-y evidence to the contrary. As such 

this Hon hie Trxbunal may please to set asde and Quash 

the impuoned order of transfer dated 20/8/2001 

Con td. 

,4V*WDA 0&/) - 
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VER F I cvr io 

I, Shri )urcwar Das Scn of 

,qei amut 9,htars, prn;iy serving 

as Drawinq Teacher at KV Chbua ctc herhy verified that 

	

the cantents of para9raphs 	 and 9 are 

true to perisonal kncniie&je and that I am not suppressed 

any rñai;er ia]. factis 

Place: GuwEthati 

Da 

Oøe4 ai 

6 
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EXJEVL 

P/Kvc/)c -02/43 	 18. 4 2001 

The (s iitan t crnmjj ione r 
(endr iya Yidya laya Sanoat;han 

Region1 OfficC,Guhfahatj  

Suh 	Forwarthr 	o 	appijcatjor 	o5rj 
Sir. 	 S  

Fo ward int herewith aoplicat ion in dup .1. icate 
recCjv*d from Sri FN.Sjno Pf' rjf this Vvalaya 

along with the foilig remarks; for your kind informa-

tion and ncessar'y action, 

(1 	 That Sri Sinh joined this Vi.dyalava on 
12.3.2001 on t'ransfer from (.V. iokamaghat vide letter,  

Nk), F'.7-I (1 ) / 2Oo()--f(ysEs . _.lTI it,, 1620001 on public 

interest, 

On the incitjent of 17,32001 the urdersjoned 

rjvj letters of complain from Sri P.N. Singh rGT 

(Prti) and Sri P,Chtja SUPW teacher accusing each other. 

The unders igned issued separate memoy Andums , to both of 

them to know the facts, Sri D,Das ( Dr. Teacher) was 

also asked to explain about: the al leed misc rduct, 

The 	tatement that Sri Sinqh became uncon- 

scious ( as stated in paPa 4 ) is not a fact He was 

simply mak.nq a hue and cry to disturb the peace' of the 

place We was mv I ted by the urIdersne.d to -r inc ipal 

Chamber and assurec him to look into the complain per--

soflal ly and to do just ice Bu t Sri Sinoh was too -damant 

to 1 itri, On three occasions Sri Sinqh was given time 

to be heard .n person but of no ava I 

e 
9-3• Cl. 

.5  ( 
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(4i 	 Finally he left the station without prior 

thforiation neglect ing ii is duty of ev aluation and prepa.-

rat ion of Annual resui t as a class teacher cauisino a lot 

of inconver:re to the Vidyaiava marianement 	He even 

did not get, any I cave sarict ioned bfore 1 cay mo 	The 

;me is be inp commun icd to you 

9. '.. 2001 by rcpd post The letters 

related to FL. L and station leaving permission attac:hed 

with the ccimo I a i na are not submit ted to me 

(5 	 Mrs of staff cc--ist peac e ful ly at this 

stat ion the life of Sri Sinoh is insecure at stated by 

htm is not a fact Most of the staff members are stay-

'fln outside ii r F- :rce Camp and not a sinciie incident 

thrcate mci the securi ty of staff mcther is over heard 

The sta.tcmcn t that an 20 .2001 Sri Sinoh was thrp atn pr i 

by +wo people of dire consequenc es3.s never hroucht to 

the not:ice of the undepsioned Th is . .cems to heafabri-

cated story to at;tact' the attention of h ipher author.t--

ties.. 

Sir on your visi i; to the Vidal ava 	rir 

26.3,2001 the unders ipned •aooriscd you of the incident 

also all the papers related to the incident was submit-

ted to you for your kind in format ion and necessary 

ac l• j n 

Tharkino you sir ,  

Yours faithfully 
Encl2as above 	 ( s ..:: CHoPDcR PRINCIPAL 

ii'r • 	 el ya iF 
Diet Dibruqarh 155 am-784 102 
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(NNEXuRE: 	IX 

fF:'/ptfE;,fvc /2<:0 i 02/ 10 	 9, 4 20( j 

0 

'i' 

.endriya ViJa .t aya San s.than 
Regional C)ffic . L...wahati 	12 
Sb 	Unauthoj.d abence of Sri P.NSjn 	TGT(PCM 

P 

It is for your kind in format ion that Sri P 

Singh T'C31 (PIM) of this Vidyalaya has not ben 	report- 

inq to duty since 240.2001 Without get t; mo, any i r'iar 

pnissjcn to ,  leave th H,.fl. or Sanction of any kino of 

leave 	He being the class teacher and only TGT (PCM) in 

the V idya 3. aya the Managnmen t faced a lot of incon, ven-

ience in p repar ma. the -nnua1 reiul t 

Sri Singh joined this Vidyaiaya on I2,3,2001 

.:W1 transfer from 	Vc}La}-t 	The 	nd5icned is 

iab le to contact him official y as h is Service book has 

not yet . been rece i ve:t nor he did 3. eave any add res. for 

correoorrj.n:e in this off ice 

Th is is for your necessary act ion please 

Thank ma you sir s  

Yours faitf],ly,  

S.K. COPt),R) 

PRINCIpAL 

r1driyayjdva1 aya AFS. Chabua 

Diet Dib ruqarh 	iam7Sl02 

p 4Jj4 J/& 

9. W02- 

61  
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ANNEXURE -X 

Pp <c 	 /33 	 19 )3 2001 

?1E,13RAtDUN 

r 

 Shr i P • N-Singh TBT (aths ) is he reby :infOrTed that the 

•Undersigned has re:e ived a written complain from Sri 

Putt.1 Chet;ia SUPW teacher al leqinp 

K 	That on entering room No3 as the eliver on 

72001 Sri E3irh shoutei at h:im ash: ir him to pet out 

of the am haliin the p'ence of examinee; thus 

insulted the teacher 

2. 	n- t srt Singh followed Sri Chti. out Of the hail 

, "KUTTA,CHALLAL0;3 I(A•4AN SE ATTA HAl " 

• 	 /7 

L also b icwed him at the back in the veranda 

•-.'' Singh has stated in his letter to the  

undaysigned td 173,2001 that Mr Chetia had entered 

the hal i with an intent ion to he ip some one kindly 

iust;ify the al :Leçat ion 

Sri Singh is therefore requested to explain the 

reasons for his el leged misconduct in writ inp 3 days 

from the date of r ece lDt; of this letter for further 

acton at this end. 

To, 	 (6.K CHfJPDAR) 

Shr i P NSincjh 1ST <Maths) 	 PRINCIPAL 

Kendr iya Vidyal aya  AFSChabua 

I 9E3L - 


